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D PEN CJURT 

CENTHAL ADl·tINI::,TRATIVE T1HsuriAL, ALLAHA3AD 8£NCH 

ALL AH ABAD 

Allahabad : Date~ this 6th day ~f February, LUUL 

Dr igina l /ippl ic at ion t\lO. 1294 o !....£!!la!!.!. 
CDtH\M i- 

Hom 'bl e Mr. Rafiquddin, J.M. 
;r 

. - 

~n'ble l"lro c.s. Chadha, A.r~. 

Shag wan Dass Pathak, 

Son of Shr i Shr i Nanci Ram Pathak. 

Re s Lden t of Vil 1--ag,_e Said pur PO-Siad pur , 

District Budaun U. P. presently working 

as Sub Post fVlaster at Sa i d pur , Distt-Badaun-. 

(Sri R.c. Pathak, Advocate) 

U. P. 

, . 
• • • • • • App] icant 

Versus 

• 

1. Union of India through the 

Secretary for Communication, 

Ministry of Communic~tion, 
De part me nt of Posts, Da k Bh'awan, 
New Delhi. 

2. The Director General Post,Uffices of the 

Directprate General Post, Oak Bhawan, 
New Delhi-110011. 

3. The Chief Post ftlaster General, 
U.P.·Cir'cle, Luckn ou, 

4 o The O i r e ct or of Ac co u n t s ( Post a l ) , 
Office of the Director of Accounts Postal, 

u.P. CircJe, Lucknow. 

~-• · The Post Master Gener a 1 , 

Bareilly· Region, Civil Lines, 

BareilJy u.P.-243001. 

6. The Su per in tednent Past lJf fices, 

Budaun Division, 

Budaun U~P~-24360. 

7. The Post 1v1aster Budaun , 
Head JPost IJffice, Budaun U. P. 

_( St i Man oj Kumar, Adv oc ate) 

, 

• • • .. -Res pendents . . . 
·' 
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.§.l Hon'ble f"lr. Rafiguddin, J.M. 

The applicant Sri BIJagwan Dass fi'athak, who at the 
. ~- 

re] evant time was pcs t ad as Pos t al Assistant· in the 

Office of Po e t M2.st-e; Budaun, has f i1 ed th is DA for . 
quashing the order dated 26-6-2000 whereby a recovery 

of Rs. ·1soo/- per· month ~rom 'the 
'f-- ,-~ be..--x c..~e.~R­ 

has been o~dere~frorn ~eptember 

·an audit report. 
I 

pay of 'the applicant 

1997 Dn the hasis of 

I . / 

2. It ~ppears from the record that the applicant served 

in the Indian Air Force from'28-B-1964 to 31-8-1979 and 

retired on 31-8-1979 as a Corpor,eral). He was ~ranted 

•• 

I 

ordinary pension Hs.172/- p.m. w.~.f. 1-9~1979. Ther~after 

the ap~Jfcant was re-employed in the Department of Post 

µ.e.f. 3-12-1981 as Postal Assistant and his pay was 

fixed at Rs~384/- in the scale of Rs.260-8-300 EB-8-34Q-i0- 

360-:12-420 EB-12-480 by Postmaster Sudaun. The applicant 
) 

has bsen drawing pay in the scale regu arly as per . . 

fixation of_ his pay. It appears that during_internal 
• ' I 

inspection by Director of Accounts ( Posta.1) an audit . 
?bjection was made regarding fixation of the pay of the 

applicant. 'On the b asLs ~of audit obj action the resp-ondents 

h ave deducted the' amount of Rs.1500/- per month.- .~ccording 
I 

to the applicant the actio~ of the respondents ii arbitrary 
and against the princi~l:l:> of na'tura] j us t Lca and the·~., 

. \ OVl 
cannot oe r t xeu on· t ne oasis of simply audit report without 

- . ~ , 
· at't'ordi'ng the applicant a· r e as cna-r l e opportunity to pl ace 

his views. ·The applicant al so cl a.irns that tne pay o r the 
. . Q .~~ ' 

. applican_t has .ri'gtrtly oeen fixed~ implementing the 
I .. - ' ' 

) 

policy made by the Government of India communicated vide 

l e·tter dated, 12-3-1993 and 8-4-1993 (Annexures-2 and 4 

... 
\ 
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3. we have heard counsel for .t he parties and perused 

the record carefully. 

4. During the course of arguments learned counsel ,. 
r 

_for the respondents pointed out that the matter of the 

applicant .regarding counting oe his Former. service and 

Pixatlon of pay has been referred t? respon~ent no.2, 

,, the Director General Postal, New uelhi by the Jbstmaster 

General, Bareilly Region on 2-8-2000 which is'still 
I 

pending for consideration and appropriate orders. Learned 

cou~sel fot the respondents has therefore su~mitted'that 

a direction may·be issued to respondent no.2. ta decide the 
, 

matter of the cipp]icant within the'time fixed by the 

Tri~unal. ~he counsel for the. applicant has al~o no 

objection on thi~ pain€. ~e accordingly dispos~ of bhis 

LlA finally with the directi?n to the Director General, 

Po~t, New Delhi, respondent no.2 to decide the/matter of 

the applicant regarding counting of his previous service 

and fixation of pay within a period of three months from . a 

,, '" the date of communication of this order. It is further 

provided· that ti1 l any decision is taken hy respondent 

nb.2, no recovery shall be made from lhe salary of the 

.a pp l L, .. ant. There shaJ] 'be n o' orde·r as to costs. 

~~\r~· 
Memtier (J) 
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